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Violation of Foreign Exchange Regu 
lations by Foreign Companies

9513. SHRI VEKARIA: Will the
PRIME MINISTER be pleased to 
state:

(a) the names of.^preign firms 
which have been prosecuted in the 
years 1972-73 and 1973-74 for violation 
of foreign exchange regulations; and

(b) the action taken against those 
firms?

t h ;: minister  of state  in  the
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAV* NIWAS 
■MIRl'HA): (a) During the years
1972-73 and 1973-74 no complaint has 
been filed m court under the Foreign 
TSxchange Regulation Act by the En
forcement Directorate against any 
•company incorporated outside India.

(b) Does not arise.
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Investigation into the complaints made 
by the Maratha’s New Delhi Corres

pondent

9515. SHRI LUTFAL HAQUE: WiU 
the Minister of MOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 5658 on the 
3rd April, 1974 regarding renewal of 
Press card of Maratha's New Delhi 
Correspondent and state:

(a) whether complaints mentioned in 
the letter dated the 2nd April, 1974 of 
Maratha's New Delhi Correspondent 
have beep checked afresh by compe
tent investigation authorities; and

(b) if so, the results thereof?

TH? DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Corr olBints mentioned in the letter 
dated thr 2nd Anti!. 1974, of Shri 
Chaudhuri Maratha's New Delhi Cor
respondent were looked into and found 
not corttrct. However, Shri Cnau- 
dhut' g fa.credltation was le stored on 
the LOU' April, 1974 on tht recom- 
sn̂ tulf tier of the Cet tral pTttt A<vre- 
diint‘( r vommittpe which • had taken




